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CENTRAL ADMINISTRATIVE TRIBUNAL «
PRINCIPAL BENCH

NEW DELHI

O.A./T.A. ho. 2366 Of/1991 Decided on

y.O, Arora
Applicant(s)

' Shri T.P.5. R '̂thor ,

versus

U.O.I. .
••• Respondent(s)

( By Shri f^"ichandani^ ' Advocate )

CORAM

the. HON'BLE shri S.R. ADIGE, PIEnaER (A)

the HON'BLE SWRtiC OR. A. \/EOAVALLI, nEMBER (3)

1. To be referred to the Reporter or not ?

2. Whether to be circulated to other Benches
of the Tribunal ? 7<,

(OR. A. ^lEOA\yALLI) (S.R. AOIjE)
nem-bef (3) . Member (A)

(



CENTRAL Aon IN ISTRATI \/E TRIBUNAL
principal Bench

Q.A. NO. 2366 of 1991^^
Nau Delhi, dated the Nov/amber, 1995

HON'BLE nR. S.R. ADIGE, MEPIBER (A)

HON'BLE OR. A. \/EDA\/ALLI, MEnBE R(3)

Shri U.O. Arora,
s/o late Shri Ranhiya Lai,
r/o N-22, Sriniv/aspuri, n ^an f
New Oelhi-1100 65. Applicant

(3y Adv/o ca te: T,P .3. Rathor)

VERSUS

Union of India through the
g g Qj* g ^3r y

Ministry of Civil Supplies,
and Public Distribution,

Krishi Bhayan,
Neu Delhi. Respondents

(By Advocate: Shri p .H, Ram chan dani)

DUDCnEN T

BY HON'BLE MR. AnlDE^ MEMBER (A)

The applicant Shri V.O. Arora in this

0 ,A , seeks adjustnent as l gc against a v/acan t

post in the Headquarters Office of the Directo

rate of ijeights & Measures and seniority from

the date of his entry into Govt. service i.e.

28.5.7 3 with consequential benefits of

promotion with retrospective effect:.

2, The applicant was appointed as LDC in

the Northern Railway Office of the Directorate

of Ueights & Measures on 28.5,73. Sdme time

in the mid 1970*s this Directorate was brought

under the Dep tt. of Civil Supplies and Coop,

Tha appiijjant was declared permanent
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asLOCw.e.f. 15.5.76 viaa ninistry of Civil Supples

and Coop. (Oirectorate of ijeights &neasuras)
orders dated 3.6.7 9. Thereafter ha uag appointed

as St^ogrspher Grade Don aj hoc basis in the

Dept. of Civil Supplies u.a. f. 22.11 .83. Thereafter
consequent upon abolition of certain posts includiro

that of the applicant his services uere placed

uith the Surplus Cell vide 0,f*l. dated 18.7.86, at

uhich point of time, he uas uorking ag stenographer

Grade • D* uhich he continued to hold till 28 .8.86

uhen he proceeded to take up his neu appointaent

in the pay & Accounts Office of the Ministry of

personnel by Office Order dated 29.8.86 (Ann. A. 6) .

3. The ®pplican t has noitrSjucceeded in

establishing that consequent to the abolition of

ih e permanen t po st of LOCin the Oirectora te of

Ueights and Measures in the Dept. of Civil Sjppliss

and Coop., there uere ottier a^^ilable posts of

LOC in that Directorate, §!• in the satne Ministry

itself against uhich he could have been adjusted.

U|Don the abolition of his post the respondents

acted as per rules in foruarding his name to the

Surplus Cell adninistered by the D.P.A.R. uhose

responsibility it uas to redeploy the applicant,

uhich they did by placing his services uith the

p ay & Accounts Office of the D.P.A.R. ag an L DC.

The fact that an in strum en t mechani c Shri Raghunath

Singh uag adjusted in tti e Directorate of Weights &
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Measures ® peon an d ^ Choukidar uas

adjusted in the Ministry of Civil Supplies

does not mean ihat the applicant had an

enforceable right to be similarly adjusted in

the Directorate of weights and Measures or the

Ministry of Civil Supplies itself.

4, In the result this 0 .A. fails and is

disnissed* No costs.

(OR. A. ^eoaualli) (s.r. Koi^e)
Manber (3) Manber (A)
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